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KAMAKHYA BHAIRAVA UPASAKA FOUNDATION 
PUBLIC CHARITABLE TRUST 

REG OFFICE: NO 13A, SRI VINAYAKA NAGAR, TELEPHONE EXCHANGE ROAD, KOVAIPUDUR COIMBATORE 
SOUTH, COIMBATORE, TAMILNADU, INDIA, 641042 

​
CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE BOARD OF TRUSTEES OF KAMAKHYA 
BHAIRAVA UPASAKA FOUNDATION PUBLIC CHARITABLE TRUST HELD ON Wednesday, 1st of October,2025,5pm.

 
RESOLVED THAT the Kamakhya Bhairava Upasaka Foundation Public Charitable Trust (hereinafter referred to as “the 
Trust”) shall file a petition before the National Green Tribunal, Eastern Zone Bench, Kolkata, concerning environmental 
and public interest issues arising in relation to the Kamakhya Corridor, including but not limited to violations of 
environmental norms, unauthorized development, or any activity adversely affecting ecological and spiritual integrity of 
the area. 
 
RESOLVED FURTHER THAT Rajarshi Ranjan Nandy, Trustee of the Trust, be and is hereby authorized to: 
 
Engage legal counsel on behalf of the Trust for the purpose of preparing, filing, and pursuing the said petition;​
 
Sign, submit, and verify all pleadings, affidavits, applications, and supporting documents before the National Green 
Tribunal;​
 
Represent the Trust in all proceedings before the said Tribunal or delegate such representation to counsel, as necessary;​
 
Do all such acts, deeds, and things as may be necessary, incidental, or conducive to the effective filing and prosecution 
of the petition.​
 
RESOLVED FURTHER THAT the other Trustees shall extend all necessary cooperation and provide required 
documentation to facilitate the above-mentioned legal action. 
 
RESOLVED FURTHER THAT a copy of this resolution may be issued by the authorized Trustee for submission to the 
National Green Tribunal, Kolkata, or any other authority as required.​
​
 
For KAMAKHYA BHAIRAVA UPASAKA FOUNDATION PUBLIC CHARITABLE TRUST 

 
 
RAJARSHI RANJAN NANDY 
TRUSTEE 
 

 
SETHURAMAN TATHAMANGALAM ANANTHAKALYANAKRISHNAN 
TRUSTEE 
 

 
​
YOGENDRA KHUSHIRAM SHARMA 
TRUSTEE 
 

DATE: 01/Sep/2025 
PLACE: COIMBATORE 



LETTER OF AUTHORISATION 

IO WHOMIT MAY CONCERN 

Sub: Authorisation to Petitioner No. 1(Raiarshi Ranjan Nandy, Trustee Kamakhya Bhairava 
Upasaka Eoundation) to sign and represent on behalf of Petitioner No. 5 (Sujay Kumar 
Bhattacherjee) in the Original Application before the National Green Tribunal, Eastern Zone 
Bench. Kolkata regarding Protection of Ecology of Kamakhya Hills, Guwahati 

, the undersigned, being Petitioner No.5 in the above-referred matter, do hereby state as follows: 

lam fully aware of the contents of the Original Application filed before the Hon'ble National Green 
Tribunal, Eastern Zone Bench at Kolkata, concerning the protection of the ecology and 
environment of Kamakhya Hills, Guwahati, Assam. 

, unconditionally authorize RAJARSHI RANJAN NANDY (residing at Plot-AC-237, Street 39, Action 
Area -1, New Town, Kolkata - 700156), a Trustee of Kamakhya Bhairava Upasaka Foundation, 
appearing as Petitioner No. 1 in the above said Application, to sign the final Application, petition, 
Vakalatnama, affidavits,, replies, and any other documents on my behalf in the aforesaid matter. 

I further authorize Rajarshi Ranjan Nandy, acting as Petitioner No. 1, to represent me before the 
Hon'ble Tribunal, appear in hearings, file documents, make statements, and take all necessary 
steps in the proceedings as may be required. 

| affirm that all contents of the petition as submitted are known to me, have been approved by me, and is binding on me in the sarme manner as if I had personally signed the document. 
Iconfirm that this authorisation is voluntary, unconditional, binding and irrevocable until the final disposal of the case or until revoked in writing by me and accepted by the Hon'ble Tribunal. 
A copy of my Aadhaar Card is annexed hereto for identification. 

Declared this 15th day of November 2025. 

PETITIONER NO.5 

Name: Sujay Kumar Bhattacherjee 
Address: B501, VRR Nest, Beratana Agrahara, Electronic City, Bangalore, Karnataka -560100 






